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O.A. 345/2001

17.10.01 None present for the applicant.
List on 21.11.01 for admisaion.
{\,vake wef L/

- Pg
21.411.2001 \-“ Two weeks time allowed to  the

respondents to f]le - written statement. List for

orders on 7.12. 01 The interm order dated 29 8 2001

sha]l contmue ,

Vice-Chairman

nkm
3?¢j2;01r ‘ Heard Mr.P.Bbouwmik, leérﬁpu céq:;el
: for the applicant and also Mr,S.5arma, lear«
ned counsel for the respondents. )
T Tha respondents are yet to file .- -~ -
PR "“‘urittan statement, Tuo weeks time is alloued
to the respondents to file uritten statement
. List on 21.12.01 €onadnission. (/]
; Interim order dated 29,8,01 shall cantinue,
© .0 . Member (J) MEWber (A)
©mb

eard Mr Pa Bhowmik. 1edrned,counse1
- for the applicant and also Mr. S. Sarma.'
learned counsel for the respondents,
No written statement has been filed.
LLSt on 23.1,2002 for final hearing.
Respondents may file written state-
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‘ment within three weeks from today.
Meanwhile, 1nter1m order dated 29 8. 2001

shall continuve.. .
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CENTRAL-ADMINISTRATIVE TRIBUNAL
-~ GUWAHATI BENCH - )

T | B
Original Applicdtion No. 344 of 2001 and OcA-No.3§5 of 2001.
\%te of Ordgrzg'-Thg's the 2 0fh Day of January, 2002,

HON‘BLg,Ma.g.K.SHARMA,QDMINISTRASIVE MEMBER.
le .Shri Putul Chetia ‘O:A:NOe344 of 2007y
""Son of Late Girindra Nath Chetia
Socially Useful Productive Teacher, Kendriya
Vidyalaya, Air Force Station, Chabya,
District Dibrugarh, Assam, eese Applicant.

#.  shri Durgeshwar Das, (OeAsNO,345 of 2001)

Son of Late Hiteswar Das,

Drawing Teacher, Kendriya Vidyalaya

Alr Porce station, Chabua,

District Dibrugarh, Agsam, eesADplicant.

By Advocate MX.P.ReGos0l, Mr.P.Bhowmick,

l. Union of India
Represented by the Secretary

Ministry of Human Resources Department
New Delhio .

2. The Commissioner, ‘
Kendriya vidyalaya Sangathan, -
Sahid Jeet Singh Marg, T |
New Delhi, _ '

3¢ Shri D.K.Saini ;
Assistant Commissioner,
Kendriya vidyalaya Sangathan,
Regional Office, Maligaon Charali,
Guw'ahati-l2. .

4. Principal

Kendriya Vidyalaya, Airforce Station,
Chabua,
Dist.Dibrugarh, Assam
Pin-786182,
S5¢ Shry PeNesingh
Trained Graduyate Teacher(Mathematics)
Kendriya Vidyalaya,
Air Force station,
P,0%Air Field, Chabuya, ‘
District Dibrugarh, Assam, oo Respondent s,

By Advocate Mr.s.5amga,

-~

\ SR

KeKo SHARMA .MEMBERSADMNZ 3

Both theseapplications are taken up togather

E Re.

a8 the issue involved #a the two appl {cantiong: £5..common., ;

The .;tww applicants haw challenged the order No.10-4/2001/

‘ \C \ \ﬂ}L\%K¢\§” céntd/L-

——



“the O-AQBy:the impugned order the applié%nt in °~Aoﬁo.'

" cally assulted respondent No.S. The Principal asked the app=

2=

5

- /KVS{GR) /15138-42 dated 20th August 2001(Annexure V) to v

e

&

. 344 of 2001 has been transferred from Chébua to Pasighat
_ and the applicant in O 6‘No.34s of 2001 from Chabua to

_-Tengavalley. The transfer order haS'been~challenged{on the

ground of malafide and as violatiwe of Article 14 and 16(4)
of the Congtitution of India,

26 The applicants before the impugned order of transfer
were working as teachers in kendriya Vidyalaya , Qhabua.
Before the impugned transfef order certain indident tookq
place which appears to have resulteq[ége transfer of the
.applicants.‘On 19.3.2001 the Principal. Kendriya vidyalaya
- Chabua issued memorandum to both the applicants based on
written complaint of Shri P+NesSingh, T+G.T(Matgh), that
the Shri PeChetia applicant had allegedly ihreatened-P-N~r
Singh while he was conducting the examination in hall

(Room No.3). The applicant No.l Shri Putul Chetia entered

the.examination hall and when the respdndént No.5 objected

L to entry Shri Chetia .suddenly threaten;d him to kidnap and
;.fill ‘him. Shri D.Das applicant in O«A«No.345 of 2001 physi-

) licants to explain their donduct. The applicants replied by

-a lettet dated 21.3. 2001 Shri Putul Chetia replied that he
‘had entered the room No.3 on reliever duty with dye permiss=
'1on ggpmulnvigillator Mr.I.D.Ram PGT English and he had hqt
‘threaﬁéned to kidnap Respondent No.S5. Tha'applicanc‘in O.& -
NO.345 of 2001 replied that he had not threatened por did

he give any kick on the head of Mre.PeNe3singh. By letter dated
19:4.2001(Annexure III to the applicatidn) the applicants
‘were directed to remain present in the Vidyalaya on 21st April
2001 before the Enquiry Officer in connection with the preli-
'minary enquiry. The Principal, Kendriya Vidyalaya Narangi held

the 1nqui:y on 21st April 2001. Before the Enquiry officer

| C ky&\v\,\

. . - 1.
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- 'thé“appl 1cant) S
[denie%thie 3llegations against them. It was stated that when
pmgqgggﬁsentered the room No.3 of the examination centre

with due permission from invigilator Mr.I.D. Ram to agk

for_his help to conduct the examinationo B¥¥ suddenly the

e oﬁher invigilator. the Respondent No.5 Mr.P.N.Singh shouted
.F? anh asgked hinget out of the room., mhe transfer order dated

?; ‘ 20k 3, 2001 was the result of indidentzgccured on 17.3,2001

K

'ani 4s such the transfer order was issued in a malafide manner

e LN

on|the basis Of some concocted stories made oyt by the

Respondént No.5 in order to facilitate his own transfer

L it

to |his native state of Bihar,’ The Respondent No.S prevailed'

§€,¥ '-upcn the Respondent Noe3 to issue the impugned order.vIt is
i? , stated that the epplicants have compueted the tenure in

- Chabuya and they are entitled to their choice posting which

Y S

i

has' been ignored,

tion. He referred to the letter dated 18, 4.2001 of Principal.

Kendriya Vidyalaya Chabua to the Assigtant Commissioner,

v el

[ L R e

Guwahati and submitted that the Principal had reported

e

.

L i

I

¥&ga that Mr.P N.Singh Respondent 1 No.5 -had made hue and cry
1

to disturb the peace of the place. The learned counsgel referred

to &e fact that the Respondent No.s had left the Stetion

Shem T =

with%ut prior information neglecting his duty and without . ‘ b

S R
L R T
L

ek ama v o

sanction of proper leave, The Principel had also -stdted ‘in the

A ietter dated 38 2301 there~Was~ao re&son for Mrssiﬁéngfeaﬁpinse-

“h cure It was argued that the applicant's explanation was not taken

Note of by the Enquiry Officer. He had also made allegaions *
T against the Respondent No.5. The learned counsel for the

( applicants referred to the Supreme Court Judgment(l997)1 532.

Najamal Hussain Mehadi. Vse. State of Mehareshtra and Others

) o ‘ ,
,:j ' o {;‘ o : L \AL\O\I\, Céntd/ - .
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The re5pondent have filed their written statement. It is

}stated therein that the transfer has been made as per

Clause 3 of transfer guidelines which ueééreproduced belows =

“In terms of their all India Transfer liability
~all the employees of the KVS are liable to be
i transferred at any time depanding upon the .
administrative exigencie es/grounds, Organisational
reasons or on request as provided in these :
guidelines, The dominant consideration in effec-
ting transfers will be administrative exigencies/
grounds and organisational reasons including the
need t©o maintain continuity, uninterrupted adadew
mic schedule and quality of teaching and to that
extent the:individual interest/request shall be
subservient. These are mere guidelines to facili-
tate the realization of ob jectives as spelt out
earlier. Transfers cannot be claimed as of right
by those making requests nor to these guidelines
intend to confer any such right,"

ée Mr.S.Sarma learned counsel for the reSpondentSMsubmitted

that para 3 of the transfer guidelines authorised transfer

on adminietrative ground. The rule of choice posting is appli-
lcaole to cutsiders who had completed theiritenure in the N.E.

QRegion. Asi per Rule the applicany are not entitled to their .

choice posting. Mr.Sharma referred to the para 5 of the written

statement and stated that Shri (..hetia the applicant had not
been given any relieving duty in Room No.3 on 17.3.2001 and
when he entered the room the invigilator Shri P.N.Singh
objected to his entry. The applicant Shri D.Das. in Oe¢AeNo,

345 of 200 Drawing Teacher had beaten the Respondent No.5
The Enquiry Officer conducted the preliminary enquiry and
submitted the report on 23.4.2001. The Enquiry officer had
suggested the transfer of the applicantofrom Chahua. The
Respondents were within their right to tranafer the applicants
in public interest on administrative ground. ‘The matter was
discussed at various levels and finally the concerned authority
- without going for any major punishment decided to place them

in another sbhool for their improvement. The enquiry was

| (AR QA
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- asked the applicant to get out. The applicant was offended

-5- \

W88 not held behind the back of the applicants, the applicantg
|

were given opportunity of being heard. ‘Lastly, Mr.S.Sarma
learned counsel for the respondents referred to the supreme
Court Judgment ‘Prabodh Sagar, ys. Punjab_state Electircity
Board and others (2000)L)5630. In the submissions it was gtated

that there was no malafide in the transfer order.

' 5¢ ° . I have heard .the learned counsels for the parties

at length and have also perused. the documents. filed with
the Applications., Mr.sharma the learned counsel for the res=

pondent s also produced the report of the Enquiry Officer dated

. 23rd April 2001. The main objection of the applicants against

the impugned transfer order is on the ground of. malafide.

On 17.3.2001, when the examination was being conducted,

shri .p, Chetia one of the applicants entered the examination
room No.3.lThe invigilator present in the room Shri P.N.Singh

objected to his entry, It ig° admitted ‘that shri P-N-Singh

i

and the subsequent beati incident took place. ‘shri P.N. !'
. ng i

Singh Respondent No.5 alleged that he was beaten by D.Das appl-!.
icant in O+A.No,345 of 2001, shri P.Chetia on the other had
alleged Shri P.N,Singh of using filthy language. The matter f
was investigated by an independent party viz Principal.

Kendriya vidyalaya, Narangi., The the Enquiry Officer took"

: deposition of two applicants. The Bnquiry Officer also took

deposition 9f cné of the two witnesses Shri M.Paswan and 3
Shri . A.K.Sinha who were present when respondent No.5 was beaten

on his head by one of the applicants Shri D.Das. The Enquiry

Officer also found that the applicant Shr{ P.Chetia was on

reliever duty Of room No.1 and 2 while the‘incident took

_place. ‘in room No.3. Thus from the report of the Enquiry

Officer it 1s evident that the entryrof the applicant

M \mw

> contd/
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“ﬁﬁiﬁe éf examination, he had not taken any permission

¥
fout
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'Shri PeChetia in room No.3 was unauthorised. Shri P.Chetia
applicant in O«A. No.344 of 200q has stated in his letter
dated 17.3,2001 to the Principal, Kendriya Vidyalaya, Chabua
that he entered room No.3 wiﬁh due éermiasion to invigilator
Mr.I.D.Ram PST(Eng). The Enquiry Officer has stated that

fwheﬂlshri‘P.Chetia entered intO'th§fROom-No.3 during the
e oy BT e e
dhile

< : h
entering into the room. The Enquiry Officer alsgo stated that

‘the Respondent No.5 was new to the school and he might not

have'been femiliar with all the staff menbers and he might

" not have recognised Mr.P.Chetia, The £indings of the Enquiry

Officér against the applicants is reproduced below:=

"(iii) It seems the situation is blown beyond
its proportion by Mr.P.Chetia, and prov oked
Mr.D.bas, Drawing teacher to beat Mr.,P.N.Singh
on his head brutally.

iv) It is also felt that Mr.P.N,Singh did not
receive sympathy from the Principal which made
him aloof and frightened to continue his stay
at KeVe Chabua, .

Sugggs;ign :

i) Mr.P.Chetia, SUPW teacher and Mr.D.Bas ,
Dr.Teacher have completed their long tenure
at KeVe Chabua and developed strong hold

- in the area being local standing. This kind |

Oof situation may be defused by shifting both |

o the teachers in the best interest of the

R vidyalaya. SN e p

;0 ii) - Immédiate transfer of ‘the above two. tdacher

N ~may control the entire situation and res-
f : ' tore normalcy in the Vidyalaya," :

Havin§ gddé-through in detaile the f§¢tsh§nd the findingé of th:
Enquiry Officer I ambof the opinion that the applicapﬁg have
not conducted themselved with dignity which was expected

from them. The‘applicants were holding responsible position

of teacher. Their conduct is observed by hundreds of children
in the school. Luring the working hours in the school, the -

' a (/\ v S
applicants have physically assulted one of the colleaguey.

L . ,
l( K \&\«¢xk\7; conpd/- |
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It can be inferred that the impugned order of transfer

has been made on account of conduct of the applicanbé/The

tréhsfer of teachers who have not conducted themselved

vproperlyt on administrative ground cannot be teeated as mala=-

£ide -y Uhether any order is malafide or not depends on the

facts‘of the case., The facts have been,verified by an indepen-

dent authority, who was not eonnectedlwith the school
where the applicants were working. The finding of the enquiry
‘has shown that one of the applicants entered and disturbed

the conducting of examination. There is no malice or illega-

ility in the consequential transfer of the appiicants'ﬂb(X
illegality is inferred in the impugned order dated 20.8.2001

IR and it calls for no interference o

, u . L
'The applicationware dismissed. There shall

however, be no order as to costs.

The interim orders dated 29.8.2001 are vacated.

Sd/MEMBER (ADMN)

¢
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IN THE CENTRAL ADMINISTEATIVE TRIBUNAL

GUWAHATI BRANCH

5 0.A. NO, J'yg§OF 2001

Shri Durgeswar Das

Applicant.

- Versus -

Union of India & Ors. ..... Respondents.
INDEZX

S1.No. Description of documents relied onFage No.

1. Original Application 1 to /15

2. Annexure - 1 ' &

3 Annexure - II \ |5

4 Annexure - IIT 18

5. Annexure - IV 19

6 Annexure - V 20

7 Annexure ~ VI - y
X/

9@/01/%6/9&/@4 Alony -

Filed by .

f&j%ﬁA;éL' 4Z{L40¢ALJPA—H_

Pallabh Bhowmick.
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' IN THE CENTRAL ADM INISTRATIVE TRIBUNAL : GUWAHATI
BENCH AT GUWAHATI.
(An application under Section 19 of the

~ . Administrative Tribunal Act, 1985)

ORIGINAL APPLICATION NO. ?H’S,OF 2001

1.

Shri Durgeshwar Das

Scon of Late Hiteswar Das,
Drawing Teacher,

Kendriva Vidyvalava,

Air Force Sﬁation, Chakua,
District Dibrugarh, Assam.

.« Applicant.

- Versus -

Union of India

Represented by the Secretary

Ministry of Human Resources Daﬂh?@“mJ

Depabtwesd, New Delhi.

The Commisgsioner,

Kendriya Vidyalaya Sangathan,
Sahid Jeet Singh Marg, |

New Delhi,

Shir D.K. Saini

Assistant Commissioner,

Kendriya Vidyalaya Sangathan,
Regiocnal Office, Maligaon Charali,

Guwahati-~17.
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4. Principal .
Kendriyé Vidyalaya, Air Force
Station, Chabua,
Dist.vDibrugarh, Assam.

Pin - 786182.

5. Shir P.N. Singh
Trained Graduate Téacher
{(Mathematics)
Kendriya Vidyalaya,

Air Force Station,

F.0. Air Field, Chabua,

District Dibrguarh, Assam.

...... Respondents. .
1. Particulars of the order against, which
"application is made
Impugned  common transfer order  No. 10--

4/2001/KVS (GR)/15138-42 dated 20.8.2001 issued by
Shir D.K. Saini, Assistant Commissioner, Kendriya
vidyalaya Sangathan whereby the'applicant had been
sought to be transferred from Kendriya Vidyalaya@

Chabua to Kendriya Vidyalaya, Tengavalley in a

ng;y%€04/do 4f%;9A



malafide manner at the beheast of Shri P.N. Singh,
Trained Graduate Teacher [Mathematics] (hereinafter

refered to as T.G.T. [Maths]).

2. Jurisdiction of the Tribunal

The ‘applicant declares that the subject
matter of the order against which he wants

redressal is meithém the jurisidiction of this

tribunal.

3. Limitation :

The applicant further declares that the
application is @meithésm the limitation period
prescribed under e Section 21 of  the

Administration Tribunals Act of 1985.

4. Facts of the Case

i} That the applicant who belongs to 5.C.

Community is a diploma holder in Fine Arts and is

 presently serving as Drawing Teacher in the

Kendriya Vidyalaya, Chabua. The petitioner was
appointed to the said post on 14.7.95. He 18
serving at the said post with honesty and sincerity
and-there is no blemish of any kind in his service

career till daté.

- Dwgevaran A

i
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ii) That the applicant states that he was
shocked and surpriéed. to receive memorandum datek
19.3.2001 issued vide Reference Nc.F PF (DD} /
KVCHB/2000-2001/810 " dated 19.3.2001 whereby the
Frincipal Kendriya Vidyalaya, Air Force Stationf’
Chabuaiwas pieased-to inform the applicant that as
per written complain received from Shri P.N. Singh

| T.G.T. {Maths), the applicant has allegedly given
Mr. Singh a Eiffifffiﬂ;gy closed hand) on his head
in the staff room on 19.3.2001 while being
accompanied by Shix Prutel Chetia, SUPW Teacher.
The applicant was théféfore requested to explain
the reason of his misconduct in writing within
three days from the date of receipt of the
memorandum dated 19.3.2001.

'; A copy of the aforesaid memorandum
dated 19.3.2001 is annexed and marked

as Annexure-I1.

iii} That the applicant states that on receipt
of the.'aféresaid memorandum dated 19.3.2001 he
submitted his explanation on 21.3.2001 wherein he
stated that on 19.3.2001 the applicant was assigned
examination relitving duty on Room No.4 in place of
" Mr. G.N. Khan P.G.T.{Maths) as such the applicant
engaged himself in that room until examinations

~ were over and he had not accompanied Shri Putul

o dagesn Ao



P

. Chetia, SWU;P.W. teacher vanywhere on 17.3.2001.
That apart he did not give any kick dn the head of
. Shri P.N. Singh, as he was busy with examination
duty in Room No.d. The applicant also stated in his
application dated 21.3.2001 that in his siz(6)
years'txf gservice in the Vidyalaya he has neither
committed any misconduct nor he has misbehaved with
: anybody. The complain lodged by Shri P.N.Singh

; against him is totally false, baseless  and

. fabricated.
A copy of the explanation dated
21.3.2001 is annexed herewith and
marked as Annexure-I1I.
iv) That the applicant states that on 18.4.2001

- he was served with a copy of an office order issued
 under reference No. F13/KVCHR/2001-2002/32 by the
' respondent No.4 whereby the applicant was directd
to remain present in the Vidyalaya on 21.4.2001
ibefore the Enquiry Officer in connection with th?
,Preleminafy' Engquiry on the basis of the cOmplaiﬁ

- received.

A copy of the Office order dated
19.4.2001 is annexed herewith and

‘marked as Aﬁnexure—III.

Augerrar Suy.
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V) That the applicant accordingly sppearsd

before the Enquiry Officer on 21.4.2001 and deposed
befoﬁe him. In his deposition the applicantvdeniéd
the allegatidns‘ levelled ’against him and stated
that the same is false because on 17.3.2001 he was
busy with his examination duties on Room No.4 to
" which he was assigned. The applicant also stated in
his deposition that there was | a reasonable
apprehensicn in his mind that the complaint lodgea
by the respondent No.5 was his own creation because
he had been transferred from his native state of
Bihar only a few days back and somehow wanted to
create a,situation at Chabua;, whereby he would be
successful in c¢reating an impression beforév the
authorities that he was not safe at Chabua so that

he would be sent back to his home state.

A dopy of the deposition of the
petitioner before the Enquiry Officer
is annexed herewith and marked as

Annexure-1IV.

vij - That the applicant states that thereafter
he was shocked and surprised to receive transfer
order No. F : 10-4/ 2001/ KVS(GR)/ 15138-42 dated
20:8,2001 which he received on 24.8.,2001 whereby he
has been sought to be transferred from Kendriva

: Vidyalaya, Chabua to  Kendriva  Vidyalaya,

Tengavalley allegedly in public interest.

o%%wm Han-
;o '

J



A copy of the aforesaid transfer order
dated 20.8.2001 is annexed hereto and

marked as Annexure-V.

vii) That the applicant states that on'receipt
of the transfer order dated 20.8.2001 on 24.8.2001,
he immediately sent'a iepresentation to respondent
No.3 and prayed for cancellation of the same as the
said transfer order has been issued in a malafide
manner on the basis of some concocted stories
created by the respondent No.5 in order to

facilitate his own transfer to his native state of

.Bihar, - ‘

A copy of the aforesaid
representation hereto and marked as

'Annexure-VI.

- viii) That the applicant states  that ‘the
~aforesaid transfer order dated 20.8.2001 has been
: engineered by the respondent No.5 who had prevailed

-~ upon the respondent No.3 to issue the same, thereby

creating an impression before the authorities that

it is not safe for the respondent No.5 to serve at
- Chabua so that he would also manage to be
Ttransferrad back to his home state of Bihar. In

. this connection it would be pertinent to mention

that the, respondent No.5 had not attended school

'since the date of his lodging of the alleged
complaint on 17.3.2001. | |

|
[



ix]) That the applicant states that it is indeed
very unfortunate on the part of the respondent No.3
to have igsued the impugned order of transfer dated
20.8.2001 solely on the basis of the complaint
lodged by the respondent No.5 disregarding the
explaination put forward<by the applicant and after 
ignoring his testimony before the Enquiry Officer.
In this connection it would be pertinent to mention
that the statement of regpondent No.4 was also
- recgorded in the preliminary Enguiry on 21.4.2001
'wherein,the respondent No.4 categorically stated in
the Enguiry that no untoward incident tcok place in
the Vidyalaya on 17.3.2001, As such the .only
inference that can be drawn 1in the facts and
circumstances of the case is that the respondent
No.5 had prevailed upon the respondent No.3 to have
igsued the impugned order of transfer in a malafide
manner. In this connection the applicant begs to
state that thOugh he had been sought to be
transferred by the order dated 20.8.2001 which was

t—

received by him on 24.8.2001 he has not been

‘released from K.V. A.F.3., Chabua, till date and
for all practical purposes he in on the rolls of
the X.V., A.F.S., Chabua. That apart as per the

tranzfer/policy inforce the applicant has completed
his tenure at K.V. A.F.S., Chabua and is entitled
to choice ©posting as ©per the said policy.

Accordingly he has exercised his option to be

Hugown olin-

4
b
I



posted at K.V. Duliajan, no reason has been cited
in the impugned transfer order as to why this
transfer policy in question has not been taken into
consideration while transferring the applicant to
K.V. Tengavalley. Thé records of the Preliminary
Enquiry if call for by the Hon'ble Tribunal would
substantiate the truth of the statements made here

in.

The applicant craves leave of this Hon'ble
Tribunal to refer to and rely upon the sald

transfer policy at the time of hearing.

5. Grounds for relief alongwith legal provisioné :

i} For that from the facts and circumstances
of the case it is quite aparent on the face of the

records that the transfer order dated 20.8.2001 has

" been issued by the respondent No.3 in a malafide

manner just to serve the cause of respondent No.b

due to reasons best known to him., It is clear

instance of colourable exercise of power by

~respondent No.3 to grant undue prevéliege to the
' respondent mno.5 in order to achieve collateral

" gain. As such the impugned transfer order dated

20.8.2001 is liable to be set aside and guashed.

S ii) For that the applicant states that it 1is

~unfair on the part of the respondent No.3 to have

OQ:/W%WM ofm :
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_f issued the impugned order of trénsfer dated
20.8.2001 ignoring the testimony of the respondent
No.4 who clearly deposed before the Enguiry Officer
in clear and unequivocal terms that no wuntoward
incident took place in the Vidyalaya on 17.3.2001
as aileged’by the respondent No.5. It is, therefore
1 clear that consideration other than just and
j bonafide has prevailed upon the respondent No.3, as
tbeéause there is no justifiable reason bn the part
f of the respondent No.3‘vto have ignored the
'.gtestimony of the respondent No.4 in the preliminary
'Lenquiry. It ié, therefore, clear that the impugned
?brdeerated 20.8.2001 has been issued in a malafide
manner by the respondént No.3 .as such 1t 1is
preeminently a fit case wherein this Hen'ble
1 Tribunal wbuld be pleased to set aside and quash
< the impughed order of transfer dated 20.8.2001.

?hiii) ~For that the applicant states that because

'

the impugned order dated '20.8.2001 is highly
1arbitrary‘it amounts to denial of equality and 1is

ttherefore, in violation of Article 14 of the
QConstitution of India, as such it is liable to be

Yset.asidé and quashed forthwith.

HVﬂiv) - For that the arbitrary action of the

b - .
| respondent no.3 in issuing the transfer crder dated

420.8.2@01'amounts to denial of equality of
| . .

SIS

OQ/WZWW N
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o

T
s
b



i

11

opportunity in matters relating to public
employement'and is therefore, violative of Article
16(4) of the Constitution of India and, as such,
the impugned order dated 20.8.2001 is liable to be

set aside and quashed.

| V) For that the transfer policy in squeStion

governing the service of the applicant has -been
viclated with all impunity by the respbndents in,
as much as, the transfer policy clearly'stipulates
that on complétion of a tenure of five years where
the-incumbént has been posted by the authorities,

he 1is entitled to choice posting. Accordingly

- options - were called for from the applicant, but

all on a sudden the applicants choice has been

ignored and he has been transferred to Tengavalley .

in a malafide manner.

vi) For that the impugned order swatis malice

., in as much as, that both your applicant and Shri -
“Putul Chetia who was alleged to be the appompalice-

- as per_allegétion set out in the memorandum dated

19.3.2001 has also been transferred to Pagighat
despite the fact that Shri. Putul Chetia gave his

option to be transferred to Tinsukia on expiary of

'his tenure at K.V. A.F.S., Chabua. The impugned

~order being not a regular transfer which had been

done by way of punishment the same ig illegal,



12

arbitrary and as such the same is liable to be set

'f aside and guashed..

vii) For that in any view of the matter the
action of the respondent No3. in transfering the
applicént'from K.V., Chabua, to K.V., Tengavalley

is bad in law and liable to be set aside and

| quashed.
' 6. Details of remedies exhausted
iy That = the applicant have  submitted

;.rﬁpre'nntatlon before the respbndent No.3 on
! 24,8,2001 and the same has not been considered till
- date. |

7. Matters not previously filed or pending in any

¢ Court

2:i) That the applicant further declares that he
"had not previously filed any application, writ
petition or suit regarding the matter in respect of
iwhich this application has been made. before any
Court or any other bench pf the Tribunal nor any
. such application, writ petition or suit is pending

+before any of themn.

 8. Relief Sought

It is, therefOLe, prayed that thlu Hon'ble
Trlbunal would be pleased to admit this application

me/t A
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call for the records of the case and direct the
‘respondents to show cause as to why the impugned
order of transfer No. F :i- 10-4/2001/KVS (GR) /15138~
42 dated 20.8.2001 i ssued by the Assistant

Commissiconer, Kendriya Vidyalava Sangathan,

 Regional Office, Guwahati should not be set aside

and guashed and upon such cause Or Causes that may

. be shown and upon vhearing' ~ the parties may be

pleased to set aside and Quash ‘the 'impugned
transfer order dated 20.8.2001 and/or pass' such
further order or other orders has may be deem fit

and proper.

9. Interim Order, if any, prayed :

To direct the respondents to ‘keep iﬁ
abeyance fhe operaﬁion of transfer ordér no;'F P
10—4/2001>KVS(GR)i15138-42 dated 20.8.2001 isSuéd
by the Assistant Commissioner, Kendriya Vidyalaya

Sangathan;'Regional Office, Guwahati.

10. Thig application is filed through Advocates.

11

application filed.
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[ p.o. No. O 518153

Dated RGBT

G, Pos Gomplad

Payable at Guwahati.

Issued by

12. List of enclosers

Ag stated in the index.

Verification, .«

lllllllll

ofogerarmn A



Place : éww’

VERIFICATTON

I, Sri Durgaswar Das, son of Late Hiteswar Das,
aged about 36 years, presently serving at Drawing
Teacher, at K.V., A.F.5., Chabua, do héreby verify
that the co.n‘tents of the paragraphs 1, 2, 3, 4, 6,
7, 10, 11 & 12 are true to my personal knowledge
and those made in paragraphs 5, 8 & 9 are believe
to be true on legal advise and I have not

suppressed any material fact.

Date : 29.¢ prer OQIWQM OQ/M -r .

Signature of the applicant.
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Annexure - II.
To | . Date: Chabua, 21.3.2001
The Prinicipal -
K.V., Chabua.
I” am to refer your letter No.

F.PF{D.D.) /FVCHB/ZOOO -2001/810/dated 19.3.2001 and

to submit you humbly the t@llOWlnG few points for

your kind perusal.

1) That qlr, I was assignerd to Exam.
_' relieving duty in the rocm No.4d in place of Mr.
" @.N. Khan P.G.T.(Math}. I was engaged..myoelf in

that room untill the exam. 18 OVer.

i1} That Sir, I ‘was not accopanied.]by Putul

Chetia_(S.U,P.W. Teacher} on 17.3.2001.

iii) I did not give any kick on the head of Mr.
P.N. 3ingh as I was on my Exam duty in the roon

No.4. It is unfortunate matter.

Sir, I have been working in this vidyalaya
for about~6(six)‘years,-During this period 1 have
never done any misccenduct or misbehaved tO SOmME
one. Therefore the complailn raised by Mr. Singh is

totally false, baseless anc fabricated.

Thanking you,

vour's faithfully,
_ ad/- Illegible
/%ﬁfbﬁbU/ ' {D.Das)
é’4@4kl::;;?/ K.V., Chabua, Drawing Teacher.
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Annexure - IV.

The Enquiry Officer

. Sir,

All the allegaticon given to me are false

"~ because on 17.3.2001 there is Exam. I am on engaged

- in my assiend duty on Room No.4.

Sir, I think Mr. P.N. Singh want to go

~ posting to his own place. Why he want to take

create a unbalance zituation.

Thanking ybu, Yourts faithfully,
Sd/- Illegible,
(D.DAS)

K.V., Chabua, (Drawing) .
Original copy received on

21.4.2001.

/'A%W&
W1 b st
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Annexure - VI.

o . . Date : 24.8.2001,
The Assistant Commissioner
Kendrya Vidyalaya Sangathan,
Regional Office,
Maligaon Chariali,
Guwahati - 12.

: r Ho.F:= 10=~4/2001/ EVEI(GR)/
42 dated 20 8.2001.

3ir,
With view regards I béq to state that I am
shocked and surprised to have been served with the

wforesald. a transfer order"'whlch is not a rutln
che.

! There ie.za reasonable appréhension in my
mlnd that the aforesaid a transfer order 1s a

tahltlve measure initiated against me On the ba41s'
qf some false complaints lodged by Shri P.N. 51ngh,

T.G.T. (Maths) to serve his own interest.

1
1

B , i
: As such I prayedAaa the aforesaid order of

_éranéf#r be immediately cancelled as 1t is not
'poo51ble on my part to leave for Tengaval*ey which
%s situated in a remote corner in the state of
érunaohalpradesh with my 17 (seventeen) months old
gon alongwith my ailing aged parents.

| ‘ Your's Lalthfully,
: Sd/~- D.Das

j /%ﬁﬁgtuﬂ (Durgeswar Das)

g A/7ww;k4ww> - Drawing Teacher,

. #¥,0wﬂ°”¢b K.V., A.F.S., Chabua,
: ’ . P : 786102,
; U P Agsam. Pin 2
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI

AT GUWAHATI

Oriainal Application No. 345/2001.

Sri Durgeswar Das
...... Applicant
~-VERSUS~
— Union of India and ors

....... Respondents.

«The Respondent No.2. 3 and 4 above
named beg to file their Written

Statement as follows

1. That all the averments made in the Original Appli-
cation (hereinafter referred to in short as the application)
are denied by the answering respondents save and except what

has been specifically admitted herein and what appears from

the records of the case. ////w
/

Z. That with regard to the statements made in para-

graph 1 of the application the answering respondents ‘denies

the correctness of the same. The impugned common transfer

Order No.10-4/2001/KVS(GR)/15/38-42 dated 20.8.2001 Wwas

served upon the applicant as per clause 3 of the transfer

guidelines that provide for transfer of teachers in terms of

all India transfer liability at any time depending upon the

to/t (2002
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Cadministrative exigencies!administrative grounds. Based on

the adverse enguiry report submitted by £he enquiry officer,
who was appointed by the competent authority to enguire into
the alleged acts of misconduct indulged in by the applicant
and one of his colleagues, the applicant was transferred on

administrative ground in order to maintain a conduckive at-

- mosphere for teaching and learning process at KV AFg Chabua.

Therefore, the transfer order of the applicant is very much
in accordance with the law and not malafide as alleged &Y
him.

A copy of the transfer guidelines is annexed here-

with and marked as Annexure:- 1. -

3. That with regard to the statement made 1in para-

graphs 2,3 & 4.1 the answering respondents has no comment .

4. That with regard to the statements made in paragraph
4 ii of the application the answering respondents begs to
submit that as per the complaint received from Sri  P.N.
singh, TGT (Maths) teacher on 17.3.2001 by the Principal, KV
AFS Chabua the applicant was serve the memorandum dated
19.03.2001 asking for his explanation about the alleged act
of misconduct indulged in by him on 17.%.2001. Opportuhity
as provided under the law has been offered to him. as per -
Article 14 of the Constitution of India and laws framed

thereunder.
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A caopy of the complaint dated 17.3.2001 is annexed

heraewith and marked as Annexure - 2.

5. That with.regard to the statements made in pafa*
graph 4.1ii1i of the application the answering respondents
begs to submit as follows. As per eye witness accounts
submitted in writing to the Principal of the school by Sri
A.K.8inha (PRT) and Sri M.Paswan, PGT (History) who were
present in‘the staff room when the incident took place on
17.3.2001, the applicant along with Mr P.Chetia entered the
staff and the applicant gave a blow on the head of Sri
P.N.8ingh. In any case these incidents has no nexus with the

present case.

é. That with regard to the statements made in para-
araph 4.iv of the application the answering respondents begs
to submit that the preliminary fact finding enquify was
conducted as per the directive of the competent authority on
21.4.2001 and the applicant was directed to appear before
the Enquiry Officer. The Assistant Commissioner, KY Guwahati
Region vide ‘office Order No. 13-2/2001-KVS(GR)/11090-91

dated 4.4.2001 ordered the conduct of a preliminary enqguiry.

A copy of the Office Order NO . 13-2/2001~
KVS(GR)/11090~91 dated 4.4.2001 is annexsed herewith and

marked as Annexure:—- 3.
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7. That with regard to the statements made in para-

graph 4.v of the application the answering respondents. has

no comments.

8. That with regard to-the statements made in para-
graph 4.vi of the application the answering respondents begs
to submit as follows. The enquiry officer in his report
dated 23.04.2001 submitted to the competent authority, i.e.,
the Assistant Commissioner, RO, Guwahati, observed that the

applicant 8hri P.Chetia, blew the situation out of propor-

tion and also provoked the applicant to beat Sri P.N. Singh

on his head. The Enguiry Officer also suggested the imme-
diate transfer of the applicant from K.¥ A.F.5 Chabus.
Accordingly, the.transfer order was served upon the. appli-
cant by the Assistant Commissioner, KVS, RO, Guwahati in
public interest. If public interest has to be served the
applicant’s movement becomes necessary. the respondent
organisation, i.e., KVS, RO, Guwahati has acted well within
its rights to transfer an employee in public interest on

administrative ground. The matter was discussed at various

level to find out its solution and finally the concerned

authority without going for any major punishment decided to
place th&m in a other school for their improvement. This
measure has been taken as a very special case. taking into

consideration the plight of the applicant.

i



9. That with regard to the statements made in para-
graph 4.vii of the application the answering respondents
begs to submit that no representation from the applicant was
received by the respondent No.3. As alraady submitted in
paragraph 2 of this Written Statement, the applicant was
transferred as per clause 3 of the KVS transfer guidelines.
Hence the allegation of the applicant that the transfer
order has been issued in a malafide manner is baseless and

incorrect.

10. That with regard to the statements made in para-
graph 4.viii of the application the answering respondents
begs to submit as follows. It is not correct to state that
the respondent 5 prevailed upon respondent 3 to issue trans-
fer order dated 20.08.2001 to the applicant. As per the
account of respondent 5, he left Chabua fearing for his
life. It 1is true that the respondent No. 5 has not been
reporting for duty at KV AFS, Chabua since 24.3.2001 without

prior permission from the authorities.

11. That with regard to the statements made in para-
graph 4.ix of the application the answering respondents begs
to repeat what has been submitted in the preceding paragraph
that the respondent 5 did not prevail upon respondent 3 to

serve the transfer order on the applicant.



The answering respondents further begs to submit
that the applicant was served with the transfer order dated
20.08.2001 on 24.08.2001 and he was relieved ofvhis duties
from KV AFS Chabua on the forenoon of 27.08.2001 vide re-
lieving order No. 17/KV/CHB/2001-02/359-361. The said re-
lieving order was senft to the applicant’s quarter by hand
through a messenger peon but he returned back étating that
the aquarter of D.Das was locked. The next day 1i.e. on
28.8.2001 the order was sent to the applicant by speed

post.

It is further submitted that the policy of choice
posting is applicable only to outsiders who have completed
their tenure in the North Eastern Region, Sikkim, A & N
Islands and listed hard stations taking into consideration
the OM dated 14.12.83. This is very much clear from the
definition of tenure provided in clause 2(viii) of the
transfer guidelines. Therefore, as per rules the applicant

is not entitled to a choice posting.

Copies of the relieving Order dated 27.08.2001 and

| Speed Post receipts are annexed herewith and marked as

Annexure: - é.

12. That with regard to the statements made in para-

' graph 5.1 to 5.ii the answering respondents begs to repeat
;and reiterate what has been stated in the aforesaid para-

. graphs and state that the grounds are baseless and contrary



to law.

13. That with regard to the statements made in para-
graph 6.1 of the application the answering respondents begs
to reiterate what has been already submitted in paragraph 9
of this Written Statement that no representation from the
applicant has been received by the respondent No.3 on

24.8.2001.

14. That with regard to the statements made in para-
graph 7.1 of the application the applicant is put to the
strictest proof of the correctness of the statements made

therein.

15. That with regard to the statements made in para-
graph 8 of the application, the answering respondents beg to
state that taking into consideration the statements and
submissions made by the applicant as well as various trans-
fer guidelines and also taking into consideration the state-
ments made by the respondents in the preceding paragraphs
the present Original Application deserve to be dismissed

with costs.

16. That with regard to statements made in paragraph 9
of the application, the answering respondents begs to state
that 1in view of the factual and legal aspects involved 1in
the present case, the interim order passed by this Hon’ble

Tribunal dated 29.8.2001 is required to be modified/vacated.



(9

VERIFICATTION

I, Sri Deo Kishén Saini, son of Sri C.L Saini,
aged about 53 vears, presently working as the Aassistant
Commissioner, Kendriya Vidyalaya Sangathan, Guwahati Region
do hereby verify that the statements made in paragrabhs@fﬁ%'@uLaJG
are true to my knowledge and those made in paragraphs .2,,‘915,—5/8;"

are based on records.

And 1 sign this verification on this the Ioc“day

of T \loawsRy 3 2002 at Guwahati.

/?764((%.}@&(

Place : Guwahati DEPONBENT

Qo002
Date tofr/
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. IRANSFER GUIDELINES

In supersession of existing guidelines/o:ders on the subject, st has been decided

that transfers in the Keadriva Vidyalaya Sangathan will hereafler be made as far as
practicable in accordance with the guidelines indicated below:

N

- 2. . Inthese guidelines unless the context otherwise requires:

- “Commissibner"’ means Comuissioner, Kendriya Vidyalaya Sangathan including

*., any officer thereof who has been authorised or delegated 10 sxercisc all or any of
- "the powers and functions of the Commissioner:
. “Pertormance” means

v -+a) Whete the Annual Confidential

oo Regionat oflice, the assessmen

Confidential Report for the last

transfors o1o wken up,

Report(s) isfare available in the conceicd
Cof teacher as reflected in bis Altarad
thiee years preceding the yeur in vhich

.
~a
Ny -

Where the Anmual Confidential Report(s) for last threg years or any ol the last

.+ theee years isfare not available in the-cqneerned Regional Office for whitever

. reason, the assessment by the Assistan"Commissioner of ©t.¢ Region fiom

where transfer is being sought on the work

. ‘year(s) in respect of which the ACR(s) is/ase not available J
t ‘ '

W) “Sangathan” means the Kendriya Vidyalaya Sangathan.

) , e e, ) . . ' .
tv):  “Service” means the period during which a person h

as been holding charpe of the
-« postin the Sangathan on 4 regutar basis, '

v) . “Station” meang any place of u group of places within an wl.an agprlomeration
vi) “Stay” .means scrvice at a station excluding: the period or paitods of continuous

g absence from duticstcxcecding 30 days (45 days in case of N.L. Region, Sikkim
' and A&N Islands) at a stretch other than on training or vacation,

vii),. . “Teacher™ means all categorics of tcachers in
includes Vice-Jiiucipals and Principals but d
and above, :

the employment of Sangathan wud
oes not include Education Oflicers

viiil) " “Tenure” means a continuous stay of three years in Noith Eastern Region,

‘Sikkim, A&N Islands and listed hard stations (Note: While calculating the
aforesaid stay of three years, the period or periods of continuous absence from
dutics cxceeding thirty days (45 days in-case of N.E.Region, Sikkim and A&N

{ Islands) at a stretch other than on Mmateraity leave, training or vacation shall be
: “excluded. '

(
and conduct of the teacher for the {/

3070

b
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H R , : : ;3;-.‘,;‘.:.,}," :&31
; i I . . ! . . . o ,"""’4-'!3,_'.1.
b Unless the context otherwise indicates: N (o
). o) N C ,v”v"*“,‘g‘,»"ﬂ"‘ . et P . e iy "F.:‘..I‘n.. . hl
, ) ~ " .[ NSRS :"v;"}‘e.a,;-. ,-1;;;, o , , . e ; ) ..1‘“;'\’}”, ,lgn J
A . 1o ) words importing ‘the singular number shall include ‘plural number and - “Ex?gnfeiiﬁ_?”:‘;’
o Tt vicesversa; B - o B ' ;10 aece
- N ' b ‘.'If'l
‘ o v v ' - : ; Fof it St
4. b ,  Words importing the masculine gender shall include the feminine gender. R
- ) et R ' o i "",' { s . Ehft’;: \ ."‘“
! C Bl S i TR ek
<3.:7 7 In terms of their all India transfer liability, all the employees of the KVS are liable '*‘La‘sr»%-?-'“‘('}»-
A A T — P T BT Ty Yoy M ARSI
\' t0; be transferred ‘at_any-time ‘depending -upon_the ‘administrative_cxigencies/grounds, | - it o
orgamisational reasons or on request, as provided in these guidelines.  The dominant Vs f‘,.,(}).'*
. N i *%m»..a B T L Ol U T i s e ST TP WS e ammas ey e ey N . o “‘ A W v
reonsideratton in—¢tfccting wransfers will be adminisirative exigencies/grounds and T
. . '’ - . . N . . M . ‘. [N Ny
organisational rcasons including the need to matntain continuly, uninterrupted acadenic CelAd
J schedule and quality, of teaching and to that extent the individual interest/request shall be & (":\) Y
_ subservient. Thesc are mere guidelines to facilitate the realization of abjectives as spelt AR "”M
s ' out carlicr, ‘Transfeis cannot be claimed as of right by those muking 1equests nor do these " ,‘; '
- guidelines intend to confer any such right. T
| C o oy
| . R . B ' H
i 4.; . The maximum periad ot seivice at a station shall genetaily not exceed three years . i
! in"the case of Assistant' Commissioners and five years in case of Principals/Education Lo
' e ‘. ' . . PR T
} Officers, ' They arg, however, liable to be transferred even before completion of the .
i v aforesaid period, depending upon organisational interest or administrative exigencies, cle. [,
. AL . S oAy DS '\ " . . . . . N
| - Principals with outstanding record in termns of their performance as reflected in ACRs and S I
!' . GBSE results may 'be retained 'in & Kendriya Vidyalnya even after completion of five e
. . : . . . L . R
i ) years as aforesaid to promotd excelience in the Vidyalaya. ! N
. A R ] . ;r e voras 1‘., .?. . < . .. . -'»- "". . . , ‘ ro ._‘ - :L 3
l o T e X : ) ' . . . . ’ . Yo 'l
g " .90 - Apart from others, the following would be administrative greunds for transfers. AT U
l i i N A :I ,.n.‘i"c.",rf . . R -, .' '.‘__' - . . __"."(?)"‘“
. e o e : . . N
i 1) Ateacher i3 liable to be transferred on the recommendation of the Principal and Cod
P : ‘ : ! pat a .
: _ * the Chainnan of the , Vidyalaya Management Committee of the Kendriya ‘
. v, Sy pr L . U : N , . ,
roob ! Vldyalaya."}‘_‘." 1 . ' ' Pt
: 2z . . | 2] : T8 iy
} : LINU e DU i A : . . i T
ey 42 o N . .y . .
' (i) ;l'-f"l‘mnsfcr o) spouse of a Principal to a Kendriya Vidyalaya'at the station where the C
i . ’_‘ "I Principal is working or nearby, but not the Vidyalaya where he is a Principal. p oo
‘ S T A Ve oea
: 6., 1, As far as possible, the annual transfers may be made durin summer vacation:, oo
B R "’qu Fldh - AR b y g >
N S However,"no transfers,’except those on the following grounds shall be made aler 31
* P Aubiret PRSI e agy L L L - : : T |
joo ! ! August " U . g i
e ' 3 b .
‘I » :\ "‘ L} . . '
' , ; "L Ouganisational reasons, administrative grounds and cases covered by para §; ‘sl
v . IERTH ) i
i t , Lo ' ' LT
{ i, Transfers on account of death of spouse or serious illncss when it is nol - SR i
, practicable 1o defer the transter til} next year without causing serious danger to the -_(') .
’ . life of the tzacher, his/her spouse and son/dauhter. C L ey
' . 1 "’ -
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(i) Where spouse is a Central , 18 \!
Gavernment employee ’ |
St : ‘ i
‘ o (i) o Where spo_usc‘_is as cmployee i5 !
! S e S bolautoiomons body or PSU '
' B "under Central Government,
s ! b
é . ; f{iv) 1 2Where spouse’is an cmp!ny_cc 12 ,
e fori of State Government or its |
i o * awtonomous body or PSU ((}
. N . ¢
§ - < {v}. Other spouse cases : 10 ;
! !
¥ . {
Note for ‘Spouse Cases® : -
. The atoresaid points will be awarded only where the teacher seeks transfor 1o a station .
) (a) other than the one wheie he/she is cunrently posted and (by wheie his/her SPOLISE 18 o
posted or nearby. This condition, i e, {b) will, however, nat apidy in those cases wher,
the spouse of the teacher is posted to a non-family station provided the tansfer o
sought (o a place rearest to the station where hisfher spousc is posted
. , oy
C. iJnmm'ricd/divorccd/judicially 12 K
! separaled/widowed ladics :
'
! .
| D. General Cases which are not fe
} ' covered by A-C above,
) .
L. Stay at the station from or cach vear of
: where the trmsfer is being stay exceeding thee
soughi; - yems sabjoct to g
maximuni of 20 poings
OR
: ' Teachers who have 20
| less than 2 years 10 retire.
_ o9 For the purpose of calculation of entitlement points in respect of medical proumds
o as mentianed in the Proviso to para 7 of these Guidelines, such illnesses of (eache
. ) himsclflhcrsclfor_his/her spouse and dependent son/daughter alone as may be preseribed
“1 by the Commissic ner will be considered as medical ground for tranefi
Note. A son will be deemed to be dependent il be stans carning o attains the ape ol
25 years, whichever is eatlier or suflers from permanent disability of any kind ‘
© (physical or mental) irrespective ofage limit - A daughter will be deemed o b :
dependent till she starts carning or gets narricd inespeetive of age limi '

>
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10(1) Where transfer is sought by a teacher under pata & of the guidelines atier

-, continuous stay'of 3 years in NE & hard stations and § years clsewhere ul plavces

" which were nut of his choice, or by teachers failings under the Provieo o pata 7ol

thesc Guidelines, or very hard cases involving human compassion, the vacancics

shalt be created to Gecommodate him by transferting teachers with lonpest period

- olstay at that station provided they have seived fo; nut less than five yenes ut 1

station, Provided that Piincipals who have been retained under paia 4 (o promote
Qxcpll.cixcc,‘wouid not be displaced under this clause,

(2)° "While transterring out such teachers, efforts will be made to acconunodate Jady

teachers at nearby places / stations, to the extent possible and administraiively
desirable.

(3)  In cases where 4 vacancy cannot be created at o station of choice of u teacher
under this clause because no teacher ar that station has the required length of siay.

~the exercise will be repeated for the station which is the next choice of the e

lica
sceking transfer,

Note: The transfers proposed under this rule shall b placed before a Comnnyen
consisting  of Additional Secretary {Educaiion) Chairman, Commissione,

YR AYva it &

Member und Join, Commissioner (Admn) KVS as the Member Séeretary

Hl. 10 order to cflect transters i terms of para 8 and 10 of these Guidelines, (v
i
priority lists shall be prepared and operaied as under-

(a)  First priority list shail Hist all the applications received for ¢

ansfer in termy o,
paras 7 and 8 showing the entitlement points against cach applicant . "T'hi, oy
list shall be operated against the vacancics available duting normal comse to
being fitled up,
(b) . Sceond priority list wifl be maintained in sespect of Cases of tanster in terms o
para 10 of the guidelines listing all the applications as also the entitleme
of each applicant i tecms of priotitics given ip para 8 of the
appliconts included i this: priotity hist alone will “be accommodared Py
transferring teachers with the longest period of stay at that station provided {hey
have served (or not less than 5_years fiom the date of joining at tha station Fin
this purpose, a list of persons who have served for 5 vears or more a the stitions
shall be prepared by the Assistum Commissioners ol (he respeetive repions

displayed.

LN IRITTIEN
wiidelines 11,

dind

i2. Mutual tangfor may be penmitted on Satistaction of the Comgngs

SHI00C1 bul Ly
Gases will be taken up on completion of annual transfors as per clause 8 and completed by
ol
307 Seprember

14, Inia and ier-regional fransfers may, s
sinm!lzmcmlsly

s Luoas practcable. b gy

v\ﬁ
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[ 4. Upon Promotion or direct recruitneny ag Principals/ Education Oﬂ"n:cm//\s:;ist;ml Gy

t Commissioncrs. an officer shalg fiecessarily be posted 1o a dilferent Srage uther than (e

’ ~ one where he s posted or domiciled, ag the case ay be, subject g availability of

‘ vacancies, ~subject (o availability of vacancies and oilyor administragive teasons thoye

who are due 1o Fetire within next three years My not be posted outgide their home stage if N
!v g their service at (e Same station prior 10 Promotion does po exceed ihree years, &9

_' Y ol ] . .

v IS.. A teacher an pPromotion shalt necessarily be posted out ofthe Region wheye he iy
currently posted. oy Vel a lady teacher may on promotion be Posted within the sime

L ' Region byt 5 dislfict,'pr‘i\vo away from the existing place of Posting, subject 14

. availability of vacancy., - . P ‘ 19,

. : ) : . : eppiic

' L6, Transfer 1A will be regulateq as per orders of (he Governmeny of India on the

I' subject 24,

‘ N . . L
I7.,.. Assistan Commissioner will be Competent 1o change (he headquarters of 4 EEIN
teacher on administrative Brounds to any Place within (e reRion as deeimed fit and diree
him to dlschargc his duties there. The Assistant Commissioncrs shgll report forthwith 1he :‘ ,
case vith fuil facys 1 the Commissioner for confirmatiog or directions, ceeid

. Lo L . ' 22,
18, No!w:ths!andtp;g anything contained i these gutdelines,
(1) ateacher oran employee is lighe to be transforoq to any Kendiiya Vidyuklj,'n or ()
+oflice of (he Sangathan a By e on sl HOLCE On gy o memioned
clause S ang G.(i) of these Buidelines,
() TIPS Commissioner will be competeny to make cuch depattuie from ihie guidelines
as he may consider flecessary with the prior appiayval of the (.'hmrm:en;
e ' (i)
{c) the request of 4 teacher may be considered for transfer (o a Station in tespeet of
T which no othy Person has made clatm or fequest even if gueh teacher has noy
submitted the application in the Preseaibed proforma atthe time of annual trangfs
or within (he time limiz presciibed for the purposc;
' R FYPP .
(d) Following Cases will not e considered for transfor-
() . cases of Education Oficers/Assistang Commissionerg for transter Withouyy
completing firee years® stay at he Mace 1o which they were posted upag
, - Promotion,
? (i) - cases where 3 teacher, Education Omcgr, or  Assistant Commissioner was
transferred on Arounds mentiopieq N paras 5(i), 6 and 7 of these puidelines will oy
be considered for transfer withoyy Completing § years' Stay at the station (o whicl
they were so posted,
?
\ { q
: :, !
; i
f

—
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(iii)  Principals, Liducation Ofticers and Assistant - Commissioners will not be
transferred l‘;.'xckGo the same station from whese they were tansfered carlier on

* completion of peiiod as specified in para 4 nbovj‘unlcss a period of thiee years
‘hagelapsed.: -

. %
(iv) ~ cases of fresh postings whether on disect fecruitment or on premotion unless they
* + complete three years of stay et the place of their posting except that, in case of

'. women teachers, {he request for posting to s place of choice can be considered ’
after stay of one year. This wilf not, however, be applicable in cases covered by

PR . . 1
: paras 5, 6, and 7(i) of these Guidelines, ' .
[ ! . ]
[ . .
19, These Guidciines shall mutatis mutandis apply 10 non-teaching stafl 1o the exqent f
applicable. !
i .
20, ifany ditficulty nrigey in piving effect 1o thege ghidelines, the Commissione My '
Pass such orders as hppeats o him o be fecessary or expedient for the purpose of
removing such ditlicitry,
21, IT any question atises as to the mterpretation of (hese putdedines, it ahail be '
decided by the Comuissioner, :
22, The attention of aif the ciployees is invited 1o Rule 55(27) ot the Educanon Code i
and rule 20 of (he CCS(Conduct) Rules which provide as unger: | '
() . Asper Rule 55(17) of Education Code:
13 i . - . ]
“No teacher shal) Fepresent his gricvance, jf any, except througle proper chimnel, j
. . . o . " . t !
nor will fic convyss any non-cflicial or outside wflucnce or suppart e respect of / o
. any matter peitaining 10 his service inthe Vidyataya ‘
s(i) As per Rule 20 of'(.lCS(Conducl) Rules; '
I
. i ) . ) i ‘
No Govt. servant shall bring or atempt to bring any political or otier oupside i
influcnce to bear Upon any superior authority to further hig inteiest i respect of !
matlers pertaining 10 his service under K VS, i _
. ) _ ;
If the above Erovisions as mentioned at (i) and (1) above e Contiavened, the
following actions snaly follow: '
(@) That ths name of the applicant will be removed from tha prionity st an
he/she il be debarred for theee YEArs {rom being consice et for trumst
withour any further reference to the teachor :
(b} That the weacher will be open to disciplinary proceedings as per niles,
|
}
1
!
|
i

~ A e
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O / Phone : 571797,571798
Fax : 571799

KENDRIYA VIDYALAYA SANGATHAN

afly wrufea Regional Office
mdnt far®  Maligaon Chariali /ng
qaEidl 1781012 Guwahati : 781 012

- h,‘am ' faiw
. C§ No.F 1 13-2/2001-KVS(GR)/ 110 50- B4 Dated 4.4 ,2001

QELICE. ORDER

This office has received the following
complaint/papers against the concerned employees of

Kendriya Vidyalaya, Chebua regarding indiscipline
caused by them,

with a view to finding the facts in-to the
matter Shri G.S5.C. Bose babu, Principal Kendriya
Vidyalaya, Naxangi is here by detailed to conduct the
preliginary enquiry in this case end submit, detailsd
report along with supporting evidenches within 15 da YS.

To. [

Shri G.£.C. Bose¢ Babu, /»"“HU:E_;’.“;‘._____.,
Principal, ( M. K. SAINT )

Kendriva Vidyalays, ASSISTANT COMMISSIONEN

Narangi . '

yzﬂ'py to -
\ The Principai Kendriya Vidyslaya, Chabua
for information and necessary ection,

C Z/}/r
Nc{-{(ﬂ/‘ﬁmmﬁ
vy fyamea g ey
Qendriyr yalaya AFS Chabre-

Rge fom 1§ Dist. Dibrugash
ABSAM-786109
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uﬁgm fc"“ ‘ . gt

with x@?w&@nga to ﬁﬁ&_:&%gﬁéﬁ'ﬁ@e?@wﬁf%@@ﬁ{&,S(Gﬁgﬂﬁﬁégm42
dt20-08-2001 5xa-$uggﬁgwae'maaguz@w&ng.ﬁsaﬁh@k.@g'ﬁhm
Vidyalaya 9 hegeby &E&i@?@dj@ﬁh&%»ém%&@é'iﬁ the foresinm
of 27082000 with Snstruction 4n Tepozt to the Prinespsy,
KeVo Tongavalley witheut fei, -

He 1s sntitled to tranegor Tohs 05 pox KVS mulos,

To, ‘ - A i
. ?xifgﬁzggﬁw@f Dan g )J”Aqq Kl.f” |
Lrewing Sencher, - Mabta YA ARAJULL
RVeAls,Chatug, . “BUNCIEAL
. - RV.0EG CHARUA ., |
£>COP? U g : . ? T
‘1 The P;gnQApa&gﬁgvaraaaaga;&@ya |
2 The Assfatant ¢ mienicner, Kvs o
: Quwshacd Kogion, o (j‘yy,a.
| s
PRINGAPAL

L Dupaey

'BNNEXURE- .4
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IN THE CENTRAL ADMINISTRATIVE TRIBHNQL& BUM&H&TI BEMCH:

AT BUWAHATI

ORIGINAL APPLICATION MO, J45/2001

Ehri Durgeswar Das... Applicang

~WVersus-

Union of India & Ovs.. Respondsnts

AT

I THE MATTER OF
"4 rejoinder files on behalf of the
applivant against the written state—

ment filed by the Respondents Mo. 2,

DR A,
i. That all averments and submissions made  in

the written statements _(he}einafter raferred  to  as
countar 3 im denied by the applicant save and except
wh&t‘ héﬁ hesan 5pe€if§aally admitied Aerein And, what
appears from the raoords of the case.

. . That the applicant denies the correctness of

|84

the auqtﬂm&nﬁm made i paragraph 1 of the counter  angd

‘reiterates  and reaffirms the statements made in para—

graph - 1 of the Original Application. The imspuoned

s

transfer order dated D20.8.2001 is out and out a ﬁélafide

- ' . Contd...p/-

plmgoan pdom -
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ordar and the same has been passed at the behest of Shri

.. Singh, Trained Graduate Teacher (Mathematiss) (
herainafter referraed to as TO.T(Mathsr. Tha aﬂplgcanf
Magd  been fransferrad on ghegbaaiﬁ of an enquiry  report
submitied by the Eﬁquiry foicér who was  appointed by
the rﬁﬁpﬂndeﬁt Mo. I to enguire iﬁﬁm the ailégeﬁ acts of

misconduct committad by the applicant. The said anuiry

was ordered on the basis of the complain made by the

respondent  Moe. 9. Curiously enough, the wmaid enguiry
peport has not been brought on recard by $the applicants.

The -respocodent Mo.4 vide latier Moy PR ANVOHE S 2001 -2/ 4%

-

dated 18.4.2001 informed the paspondant MNo. 3 gbout the
alleged acts of misconduct by the applicant whereby the
applicant has bheen mtated $o have threatesned the respon-

dant Mo. 5 inside the school campus. The respondent Np.éf

-
e

while forwmardiog the'ﬂampléin of ths respondent Md. O
atated that ngﬁ.alﬁinglw incident %hreating the Security
af staff member was svar heard and thét the mémbér of
the stafft co-auist peacafully Tat kW ﬁﬁabua._ Dﬁ

17.3.2001  both the applican® ang the respondent Moo 3

has heen stated Lo have made complaing  accusing S each

B

other. It has also been_étated by respondent Mo, 4 hf
his letter datsd 18, 4. 2001 thaﬁ the w&spénﬁent' fo. 3
1éft the, Stabion w;thuut'pri5;~ in?éwmatian negleatihg
his duty of evaluation and preparatian  mf Annwal F
& zoﬂy. of - the a%mreaaiﬁ lgtt@r gated
18,4206 ds anneged hereQith and marked as

Anmaire — WITT.,

.

Gontd..opd-
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Ha That as has heen stabed N paragraphs 4 of
the counter on receipt af coeplain from vespondent Mo, 5
EOGL the applicant was sarved  with Mamarancdum
cebated 17.5.2001  asking fﬂﬁ tis ﬁxplaﬂatfmﬂ for his
alleged mt.rmﬂﬂdu* by the respondent Mo, 4, fn _recéipt

f  owhich  tha applicant submitéed his explanation on

.

CSlAELENEL which has not besn token ioko consideration by

the  enguiry officer while submitting his repord as  has

//?m».« ﬁ-‘*P‘V

bean stated in thae praceeding, in nvif of  such over
) A :
whalming evidence aboud the condurd of the applicant  on

7. 520010, it is not unﬁarﬁu&m a5 ho wirat prevai efunon
: i f

the afficer to submit an adversa report about the

conduct  of the applicant on 17.3.2001. The arily  infar-

BB Bhat oan be drawn in the facts and o1 eeaams hances

.

fiat the respondent MNo. 5 has prevallad

of the cass is &
Mpon the  snguivy officer to submit an  adverse repord
against  the applicant i@mmwiﬁg the testimony of ithe
respondent No. 4 and also upon ‘the raspondect Mo, 3 &g

o

post him at Hendreiyva VMidyalaya, Borjhor inspite of he

-

being absent from dudy from 24308001 without mhtaininn
¢ . 3

any prior permission to lsaave his headoguarter o without

any kind of leave being sanctionsd as has been intimag—

ad by the respondent Mo, 4 tw respondent No.d  vide

letter Mo FRF/PRE/AVOHE/ZO01-002/10 dated 19.4,200L,

4 copy of  the aforssaid letbter dated

1

A4 E0GL is annexed hereto as Snnexures-TY,

fDntd, . .pd-
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4. Thaﬁ #he applicant &;niéﬁ the correctness of

the statement made in paragraph 3 of the oounter and

reiverates and Faaffirmei a1l the avermentﬁ- made  in

paragraph 4 (iii) of the Original Application. It ap~-

peavé fram the avermenté made in paragraph 95 of tha

counter that the respondents are approbating and  repro-
N .

bhating at the same fime. On the one hand they say

.

that

the

the applicant had been transferred on the basis of

angquiry report submitted by the Enguiry Officer who was

appointed to enguire into $he alleged misconduct commis—
ted by the applicant against the respondent PMo.d, while
of the other hand they say that the eniry.of the appli-

o

cant  into room Mo, 3 of  the examinatiom cantee  on

ot

17.3.2001 wherefrom the alheggd 3 tercatimn'beﬁwaen the
applicant and the resgondant Mo. 5 had omriginated has
got oo nexus with the present cass. &nd that the  appli-
caﬁt nas nob o given any duty’relatad'%m axamination in-
room Mo,

G ooon 17.3.8x1. It is orystal clear from

Mamorandam Mo . FEPNG AMVEBH) /20002001 /818 dated

i

19.3.2G01 that the applicant had entered room Moo 3 a

reliever on 17.3.2001 and it is the respondent No. O

whis  had shouted at the appliﬁant and asked him to et

out of ema&inatian halllin presente of the examinees and

fhua, insulted him. The respondent MNo. 5 has also  used
*

unparliamentary language against the applicant and has

sloatid ot him back in  the verandab.

Contd...p/~



a premium as Decause he has heen transfervad from H

g copy of the aforesaid Meamorandum dated

16,%,. 2001 is annexed herato as e nure-i

4.

5. That the applicant danies the oorrectness of
the statemsnt made in paragraph & af the countar and

rpiterates  and reaffirm all the avarments mads In - para

\

4¢vir of the application. In this connection the appli-

cant  begs to atabe that it -is guite gpparaht that the
transfer ovder of the applicant is punitive in ﬁ&tuﬁe.
it is pérhapﬁ.méedZEﬁa £t point oub that no public
in@ereat would  be served to tranﬁfér the appiicant
fyom KV Chabua on the basis of the false afud frivsiﬂﬁs
conpiaint lmﬁgéﬁ iy the rdspondant Mo. B. 0On the other

frand it owould have a detrimental affent on. the moral

af  the applicant who is a sincere and’ frard  working

tpacher, the respandent no. 5 mey the obhare hand has been

L

Orabua  to KV Borjhar even thownh he has 00 attended
sohnol from 24,.3.2001 as 1Y is apparent from Annexurs X
: ab - o
ty this rejoinder. It 1% surgrising D why 0D disciplin-
. i . A

ary action has bean initiated against that Respondent
i

M. B aven though he had abstained from duty  sinoe

ma L. meGt. It is therefore clear that the respondent bo.
fras gone out of his way £ grant undus privilegs %O

+

L

the respondent Mo. 3 which is detrimental %o the inter—
ant nf the applicant without sany  rational basis  ov

intelligible differentiia. Therefore from she facts and

Dontd. . .p/-
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ff‘rum%va wmes  of  the cases 1t can safely be inferred

e

that ”jﬂnlﬁt‘afkuﬂl mther than just sod  bonaftide ha

prevailed  wpon  fthe Respondentd Mo, 3 in issuing the

Cimpugaed order  of Sransfer and, as s, the  sames s

i
s
2
fitd
3
i)
~h
v
1
“3
o
o
e
B
o
ot
-
e
wn
it
1]
.
1

matafids im  matuve andd L

amide and guashes.

s C That the applicant denies the corractness  of

the statemsnis made in para § of the oounter and paifers

ates and reaftfirm all the averments made in para 4lvii?}
of  the  application. As has been sxplained above the

impugned  order  of fransfer is malafide in nature and

4

therafore the action of the respondent Moo 3 can not b

[

alilowed  to e justifi

i

d by inpvoling clausse 3 of ‘the
transfer guidse lines.

7. . That &ha applicant denies the correotness af
thé statement made in para lﬁ of the oounter and reiter

r

r‘Z!

@Y

an and reaffirm all averments made in para 4 {(viii) of

the application . It is not endersiood why No ﬁz%rzplinm

ary  ackion  han b2an initiated against the respondent’

No.S who o oas per his  osn admission of  the ANVEME T I

respondent has unavthorisely absented himself from gty

mirele w4, %, 0001 in spite of the olisar and unemguivoral

wlmma  of  the respondent Mo, 4 that the life of  the

t et

rospondent  No.3 has besn naver utder threat at Chabua

-

2.1k dm vel another iﬂ'qdﬂm,ﬁ ot ths

From  any guan

malafide intmwté@ﬁwa rospondent Moo $0dn lssuing the

impugned -order of transfee.

fﬂﬂfﬁnan"'{"

Ry



P70 ’
= : That the applicant denies the correciness of

the statement made in para 11 of the counfsr and  reig-
arates and reaffiem all averments made in para 4{ix: of
the application. In this connection the apmliﬁant beas
he stated that after being served with a copy of tﬁ@
t;aﬂafer ardan dﬁ ted 20.8.2001 mn' 24.8,2001 he had
applied for leave. fAs such ha bias nat  aware of the
élleged relisving order dated 27.8.2001 which bad  been
received by him by Qpa?ﬁ Past on I.9.2001. A5 such  the

alleged relieving order dated 27V.8.2001 was not  oithin
: 2 .

the knoeledge of the applicant while filing this appli-~

mation on 29.8.,2001 - : ’ .

Fa That the applicant denies the correctrness of
w . . . - .

the statements made in paragraphs 12,13, 14, and 15 of

the application and-reiterates and reatfirms all the

avarmants  made in paragraphs 3, 4, 7 amgdd B of  the.

application.

7
10 That undsr the facts and circumsbtances stated
above it is respectfully submitted that 1t iz quite

apparvent from what has been stated 4n  the preceding

if]

paragraphs that the fransfer order dated 20.8.2001 i1

gut and out a malafide order and has been issued by  $he

Respondent No. 3 to sarved the interest of the Respon-
’ o

dent No. § s0 as td ge ﬁnm# excuse in order to trans-

far him from KV Chabua to KY Porjhar which is definitely

.

Consda..p/~
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i

closey to his native State of Bihar as well as to  indi-

mate the false and unsubstantiated allenation levellsd

Dy him against the applicant inspite of clear and Dver

piielming  documentary svidenca To. the contrary. As  such

v

this Hon'ble Tribunal may plaase to set aside and aguash

the impugned order of transfer dated 20/8/20G1.

Y-

S
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VERIFIOATION

I, Shri Durgeswar Das Son of Lolle

émw s

9ageﬂ.Mﬁmﬂfgéyﬂara, prasantly  serving
as Drawing Teachesr at KV Chabua do hepraby verifisd thag

the contents of paragraphs iQE,S,Qvﬁ,&;?,H, and % ars

frue o personal knowladge and that I am not suppressead

arty Mmaterial facts.

Wby
Place: HDuwahati

.

Dates A3 6 RAR2. ' :
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AMMEXURE — Qi1

FEARVOHB A 2001 -0n/ 4% . 185.4.2008

T

The fissistant Ccmmiaaiwnarg

Kendriva Vidyalaya Sangathan,

Regional Office,Busahati ~-12.

Pnbwardﬁmg. of  application f.r.;o.Spi P.N.Singh
H

Subr e
TET LM .

.
- .
Siv,
5
”

ravwarding herewith application in duplicate
raceived from Bri 2N, Zingh TETPOM) of this Vidwalava
calong with the following remarks for your kind  informa-

tion andg fAacessary action.

That €ri  Singdh  joined this

~
b
S

idyalava on
IEVE.2301 on transter from K., Mokamaghat vide Jlebtap

Mo . Fn?-i(1)/20&@“&?5(5&%%*111? di. 1602020010 on public

incident of 17.3.2001 tha undersigned

{2 : On ths

s
1]

oF

receivad  lettars  of complain from Sri PN, Singh TBT
(PLM} and 8ri P.Chetia SUPK teacher acusing sach other.

The undersigned issuen separate  oeeocdnduns 50 bobh o€

)

as . (D, Teacher? was

e’
)]

them to  lknow the facts, Sri
also asked to explain about the allegad miscondust.,
ey The ‘statement that Sri Singh  hecame uncon-

sTlouws  { as stated in para 4 ) is not a fac

o

ie He  was
simply making a hue and Lry o disturb the peaced of  the

pilace. He was invited by the undersioned to Principal

Ghamber  and assured him o look into the complain per-

~

onally and o do justice. But Eri Singh was ton sdamant

Hi]

o listen. On thres occasions Bri Siagh was given tims

to be heard in person  but of no avail.



; ‘ 7/
' A } ;-\
¥
{43 Finaily he leff the station without priop
’ fs?maftux neglecting his duly af svaluation and prepa-
ration of Annual resuld as a olass teachaer causing a lob
of -inconvenisnog to the Vidy&laya managemant. Me aven
H i fot gel &ny ieagve aﬂlul ingsd Defore iw'v1n4u The
EFET i%‘haing.ﬁ&mmunimat@d Toocwoms wide lether NQ;9FZWN9f
HVDHEB Q00200 déd. $.4.2001 by regd post. The letters
relatad to E.L. and stabion leaving permission attached

Svaninn
him - im
ey i

threate

Ty

=2

2
&
‘e

&

i

Aﬂ

mhice

complain are nob b oma.

Members of aff

=R7

P

-

the lifs Sri insecure as stated by

a

a fach. Most of shaff members are stay-

: o3

siude ALlr Foroce Zamp. and nod oa singis  incident
ing  the sacurity of fomember is over  heard,

sment that on 2G.35.2001 Sri Singh was threatned
people of dirg CONSOQUeNCEs Was Never bBrought o

f £ be a faberi-

w

cated story to atbtact the attention of higher authori-
4

(& Ziv oon your ovisit  ho the Vidwalawa L34

BEGER200L the mnﬁﬁﬂ"xanau.appriﬁﬁﬂ v ofF the inoident g

doo oy ood o
e Ho

o
3

=

mabimi b

nie

the papers rela
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Thanking wou sire
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Kendriva Vidyvalava,
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Thm fssistant Gﬂmm;mgﬁnnwrg
nadriva #zﬁvaiaya Sang
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Zube Unaud absence of Sri PuN.Singh TBT{POMY .,
£15 g
wmid s

It is for wour kind {nformation that Sri PLN.
~1nuh TETPOMY of this Vidvalaya has not been reonr i

oy

ing  ho duby since 24,3, 0001 sithout getiing any  priore

permission to ieave the H.0O. or sanction of any king of

- ' 1 N N N .. - L . 4
ieave. M2 being the class teacher amd only TETPOMY)  in
the Vidwalava the r&ﬂﬁuvmﬂﬁt famed a 1ot of  incofven-

ﬂnm; in pﬁapariﬂgfthﬁ ANnual result, o .
wgh joined this Yidvaiavae on iﬁnﬁnhﬁﬁi
W bransfer from K.V Mobs imaghat. The ’unﬁﬂr.ranﬁd i
uﬁ&ﬁle o contact him officially as his service book has

nat yeb.been received nor he did imave any addrsas for

n
morresponddence in $his office,
This ls for yvour necessary antion pleass.
Thanking you sirv,
" VYours faithfully,
N - » .
B8 CHOPDAR:

FRINDIPAL

: :

Randriyva Vidyalava ﬁ{J'Ehaﬂua

o

Dist. Dibrugarh,Assam-784100
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1RGN 2001
Ghrei  P.hLBiogh THT (Maths)  is hareby‘in?awmed that the
underaigned  has  recéived s written cosplain from  Srei
Futul Chetia SUPK téamher alleging.
1. o That  on enkering» romm Mo.3 as the reliver  on
1 Sri Singh shouted af him asking him o get ouf
at  bhe hall in the presenos 'mf srxaminess dhus

a That Sri Singh followed Bri Chetia oub of the hall

&ﬂd-?émae.ws,“§VTTﬁg£HﬁLLﬁgLS@ Farak S8 ATTa HAL®

He also Dlowsd hise ad the back in the veranda.

I, That Sri Singh has stated in his letter 0 the

underaigned dated 17.3.2001 that Mr Chetia hat  enterad
the hall with an intention $0 ha2lp  some  one  kindly

dustify the allegaiion.

4. Eri Singh is therefore reguested to explails tha
reganns for his alleged mia:afAULf inowriting 3 davs

.
action at this e,

T, ) . (5., DHOPDRAR)
Bnri Pui.Bingh TET (Haths) FRINCIPAL

Hendriva Videalawa oarabusa.



